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IN THE NATIONAL GREEN TRIBUNAL

WEST ZONE BENCH, PUNE.

ORIGINAL APPLICATION No. 49 OF 2024
Pratap Lal Teli. . . . Applicant
Versus

The Secretary, Environment
Department, Government

of Maharashtra and others. : .Respondents

Affidavit on behalf of the
Additional Principal Chief Conservator of Forests,
Mangroves Cell,

i.e. Respondent no.6

I, Dipak Khade, Divisional Forest Officer, Mangroves, Division -
North Konkan [‘i.e. MDNK’, formerly, the Mumbai Mangroves
Conservation Unit or MMCU] bhaving my office at Teen Haath

Nalka Thane, do hereby solemniy affirm and state as follows:

}] T have been authorized to file this affidavit on behalf of
Respondent no.6. This affidavit is based upon the office records
of the MDNK duly maintained in the regular course of official

work of this Mangrove Forest Division.
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2] Thave read a copy of the O.A. and the documents annexed
thereto. The subject of this O.A. is on-going construction on land
in Survey No. 341 (part) CTS no.629(part) Bandra East and
Survey No. 4 (part) CTS no.8 (part) Parighkar, Mumbai at the
site where the former ‘Open Air Theatre’ was situated. Concisely
stated, the grievance in this O.A. is that the said building
construction is going on without any requisite clearances in a

CRZ area and a mangrove buffer zone.

3] The office records indicate that the same construction has
been the subject of several complaints by different persons in the
past, as mentioned hereafter:

(A) Complaint dated 8.7.2019 by Diliprao Patil, Maharashtra
Pradesh Congress Committee to the Maharashtra Coastal Zone
Management Authority.

(B) Complaint dated 22.7.2019 by Rajesh S Dabholkar; State
Coordinator, Advisory Board, MoEF and CC, Govt. of India,
New Delhi to the Chief Minister, Maharashtra.

(C) Complaint dated 20.2.2021 of Asmita Foundation NGO to
the Hon’ble Maharashtra State Human Rights Commission.

4] . Since the complaints were also of alleged destruction of
mangroves, these complaints were also referred to the erstwhile

MMCU. A detailed report dated 29/12/2021 was submitted by

the Range Forest Officer [i.e. RFO], Central Mumbai to the then

Divisional Forest Officer [i.e. DFO] of the erstwhile MMCU.
Accordingly, the DFO addressed a letter no. Land-9/2088/2020-
21 dated 31.12.2021 to the Respondent no.6 stating (i) that as per

P

814




MSRAC map there were no mangroves at the construction site in
2005. (i1) There were no mangroves at site observed during the
site visit by the RFO on 27/12/2021. (iii) The land area
complained of is not notified either as Protected Forest or
Reserved Forest under the Indian Forest Act 1927. (iv) The said
construction site falls in Buffer Zone (50 m) from the notified
Reserved Mangrove Forest in Parigkhar. A copy of that letter of
the then DFO MMCU is annexed as EXHIBIT-1.

5] A similar complaint about destruction of mangroves at the
very same location was made by one Smt. Ishani Chheda in the
year 2024. On receipt of this complaint, the staff of the MDNK
Central Mumbai, through Forest Guard, Dharavi, conducted a
site visit along with Shri Vikas Gupta representative of Indian
Film Combine Pvt. Ltd. (i.e. Respondent no.5) on 3.1.2025. The
GPS readings of the site and geo-tagged photographs were taken
and a panchanama was made. Copies of various documents
showing permissions granted by Coastal Zone Authorities were
also made available by the Respondent no.5. Prominent aspects
of the site visit as reflected in the report are as follows:

(I) On examining the MSRAC maps of 2005 and 2018, no
mangroves were appearing on the site.

(II) No mangroves were seen at site during the site visit.

(III) Any.form of destruction of mangroves were not observed at
the site.

(IV) At the site in question some constructed buildings were
seen. An operational shopping mall and Drive In Theatre were

also seen. There is a security wall constructed prior -to the

3
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aforesaid buildings and the construction is on the landward side
of the said wall.
(V) The said site is not under jurisdiction of the Forest
Department.

A copy of the said Report and its annexures are at
EXHIBIT-2 COLLECTIVELY.

6] It has been confirmed by the reports at EXHIBITS 1 and 2
hereto that the site in question is not notified under the Indian
Forest Act 1927and is not in possession of the Forest
Department.

Consequently, the Mangrove Cell cannot exercise any

jurisdiction over the site in question.

I therefore respectfully say and submit that the O.A. may

be dismissed as against Respondent no.6

AFFIDAVIT

I, Dipak Khade, Divisional Forest Officer, Mangroves, Division -
North Konkan [‘i.e. MDNK’, formerly, the Mumbai Mangroves
Coﬁservation Unit or MMCU] having my office at Teen Haath
Naka Thane, do hereby solemnly affirm and state for and on
behalf of Respondent no.6 that this affidavit is based upon the
office records of the MDNK duly maintained in the regular
course of official work of this Forest Division which I believe to

be true and correct.
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Solemnly affirmed at Mumbai )
On this day of 2025, )

Divisional Forest Officer,

Mangroves, Division - North Konkan

For Respondent no.6
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Office of The Divisional Forest Officer, T & ST
... Mumbai Mangrove Conservation Unit EEF&‘W‘HW uc.eh,?{'i% S
B/68, 1St Floor, FvTTE 3 T . S/ 68, UTEH! HoTe,

Kamgar Nagar, Kurla (East) TR PR, Felt (98)
Kurla (E)-400 024 ol (TH)- 400 024
Email:-dfornmcu@mahaforest.gov.in I, 022-25220097

Letter O.No.Land -9/ 208 &/ 2020-21.
Date: 3t /12/2021/ Kurla, Mumbai.

To,

The Additional Principal Chief Conservator of Forests
Mangrove Cell, Mumbai

Sub: Complaint against M/s. Indian Film Combine Pvt.Ltd. “Maker Group™ at village
Parighkhar Survey No.4 Part C.T.S No.8 Part, Bandra Survey No.341 Part
C.T.S No.629 To Prevent further destruction of mangroves and to ensure the
conservation of mangroves in state of Maharashtra.

Ref: 1) Your office letter Desk-3/survey/1664/Dated.09.12.2021.

2) Range forest officer central Mumbai office letter. Complaint/747/
Dated .29/12/2021.

Sir,

This office received a complaint on destruction of mangroves in Parighkhar and Bandra
vide above ref. letter no.1. The nature of complaint were analysed based on MRSAC maps
. in the year 2005 and also a detailed report submitted by the RFO vide ref. letter no.2.
w The findings based on the RFO report & MRSAC maps are as follows:

1. The complaint pertains to destruction of mangroves in village Parighkhar Survey

No.4 Part C.T.S No.8 Part and Bandra Survey No.341 Part C.T.S No.629.
2. The GPS readings of the area mentioned are as follows:

1.N190311.92 E725054.46 2.N190309.49 E 7250 56.79
3.N19031092 E72510516 4.N190311.84 E725107.18

. Super Imposing these GPS reading on the MRSAC map shows that there were no
mangroves present in the said area. (MRSAC Map enclosed as Annexure I)

4. During the RFO site visit dated 27/12/2021 he could not locate any mangroves in

the mentioned area. (RFO report enclosed as Annexure II).

5. As per available record, in village- Parighkhar an area of 35.2994 ha in Survey No.4

(]

C.T.S No.8 Part and in village- Bandra an area of 1.2811 ha in Survey No.341/1A C.T.S
No.629 Part were notitied as Reserve Forest vide notification no-FLD. 11/2018/C.R.160/F-
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3 Dated 20/03/2019. (copy enclosed as Annexure III) and the same was handed over to
Forest department by the Revenue department on 08/04/2021 (copy of Receipt of possession :
enclosed as Annexure IV)
6. The iand parcel is not part of the notified area and not in possession of Mangrove cell R
however it is located at 2 distance of 6 to 7 meter from the notified forest area in village-
Parighkhar
7. In PIL No 87 of 2006 the Hon'ble High court of Bombay in its order stated that,
“Regardless of ownership of the land having mangroves and the area of the land, all
consttuctions taking piace within 50 mewres on all sides of all mangroves areas shall be
rorthwith stopped. The area of 50 meters shall be kept fiee of construction except
construction of a compound wall/fencing for its protection”,
8. The area is falling in the 50 m buffer zone wherein on account of it being non-forest land,
the concerned revenue or municipal authorities are expected to initiate necessary action if
any violation is observed.

This is submitted for information and necessary action.

Enclosed: As above (? 3 (Adarsf Reddy)

Divisional Forest Officer

Mumbai Mangrove Conservation Unit
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EXHIBIT - 2 | 850

Tel. No. GOVERNMENT OF MAHARASHTRA

Email ID FOREST DEPARTMENT

LX)

rfomcm@gmail . com Office of Forest Range Officer,
Central Mumbai (Mangrove Forest)
Salt Pan, CTS No. 83, Chembur Sewri

Road, Near Bhakti Park Monorail

Station, Near Casting Yard, Wadala
(East), Mumbai.
O. W. No. F.M.F.C.M./Complaint/882/2024-25 Central
Mumbai, Wadala, Date : 17/01/2025.
To, |
The Hon. Divisional Forest Officer,
Mangrove Forést,
Division - North Konkan
Through: Hon. Assistant Conservator
of ‘Forests, Mangfove Forest
Division, North Konkan

Subject: Regarding the deforesting

of mangrove forest on the land

property bearing . Survey No.

629/1278, 629/1279 situated in




Bandra (East) Tal. Andheri and the

land property bearing Survey No.

8/11, 8/12, 8/13 situated in

Parighkhadi Tal. Andheri

Reference: 1) Your letter 0. W. No.

Room~-9/354/ 2024-25 dated 01/10/2024

2) Letter 0. W. No. 168/2024-25 from

the Forester Colaba/Bandra dated

17/01/2025

Complainant: Mr. Ishani Chheda
Respected Sir,

In the above mentioned subject matter,

this office has received a complaint

application from the complainant Smt. Ishani
Chheda vide Reference No. 1 regarding the
degradation of mangrove forest on the land
property bearing Survey No. 629/1278,
62%/127% situated in Bandra (East) Tal.
Andheri and the land property bearing Survey
No. 8/11, 8/12, 8/13 situated in Parighkhadi

Tal., Andheri.
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In accordance with the said complaint,
the undersigned, Sand Staff Colaba-Bandra and
Mr. Vikas Gupta, Project Representative of
The Indian Film Combine Pvt. Ltd., were
conducted a site visit on dated 03/01/2025.
The area mentioned in the said complaint is
the land property bearing Survey No.
629/1278, 629/1279 situated in Bandra (East)
Tai. Andheri and the land property bearing
Ssurvey No. 8/11, 8/12, 8/13 situated 1in
Parighkhadi Tal. Andheri. The said area 1is
owned by the Government of Maharashtra and
the Property Card shows that it is leased to
a private‘devéloper The Indian Film Combine
Pvt. Ltd.

When the said area was inspected, an old
cement concrete wall (Compound Wall) 1s seen
on the south side and on the area inside that
wall at a distance of 22 to 25 Mtr. currently
there are completed buildings are standing

and at that place construction work 1is
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currently finished. Construction materials
were seen lying at varicus places between the
salid building and the wall. It was seen that
a Drive-In Theatre and a Shepping Mall
Building are in operation adjacent to the
eastern side of the said building. As well as
there are 5 office buildings are seen in
operation on the northern side.

On the said place, it was seen from the
~available MRSAC map and KML file that, on the
southern side beyond the wall, the
construction of the building inside the walls
is about 25 to 27 Mtr. from the Mangrove
Forest area adjacent to the Survey No. 4, CTS
No. 8 Village Parighkhadi.

When asked to Mr. Vikas Gupta, the
Project Representative of the 1Indian Film
Combine Pvt. Ltd. regarding the construction
mentioned in the complaint, he said that the
Maharashtra Government's Urban Development

Department had given CRZ permission for the
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construction in the month of August 1999 as
per CZMP 2000 and there is no Mangrove Forest
Buffer Zone in that area. In the month of
October 2003, the Urban Development
Department clarified that the development of
the said plot mentioned in the complaint can
be done on the land side (Landward side) of
the said authorized construction as per the
permission issued 1n the year 1999, The
cement concrete wall constructed at the said
place has been in existence since the year
1977. In the month of December 2001, the
permission to the entire project was given by

the Brihanmumbai Municipal Corporation

Department and the Mumbaili Metropolitan Region

Development Authority (MMRDA) Department gave
detailed information about the facts that the
entire project was given a commencement
certificate to start the construction work of

the entire project on the basis of CZMP-2000.
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The necessary permission, map and other
certificates, documents obtained for the
construction were given by Indian Film
Combine Pvt. Ltd. Project representative
during the site visit. (Enclosed herewith) On
perusal of the said documents, it is proved
from the available documents that the
construction of the Drive~In Theatre has been
done after  obtaining the necessary
permissions for the redevelopment of same.

When the area mentioned in the complaint
was inspected, no mangrove trees, forest were
seen or the mangrove forest is not found to
have been destroyed or deforested. When the
latitude and longitude of the area mentioned
in the complaint are checked on the basis of
MRSAC map, it i1s not found that there was a
mangrove forest at the said place during the
year 2005 and 2018. As-well as, 1t 1is not
found that there is a mangrove forest area at

the area outside the protected wall. Since

855



the area mentioned in the complaint is not
under the jurisdiction of the Forest
Department, no action 1is expected from the
Forest Department to be taken.

However, the éomplaint is submitted for

information and further action.

Enclosure: Prescribed Format of Annexure A4,

Panchnama, Geotag photo.

(Gajanan Jadhav)
Forest Range Officer,
Central Mumbai

(Mangrove Forest)
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REPORT OF THE SITE INSPECTION CONDUCTED IN
ACCORDANCE WITH THE COMPLAINT RECEIVED -
FORM- A

Date of site visit 03/01/2025
Name of the Complainant - Smt. Ishani Chheda
Brief details of the complaint: Regarding the
deforesting of mangrove forest on the land
property  bearing  Survey  No. 629/1278,
629/1279 situated 1in Bandra (East) Tal.

Andheri and the land property bearing Survey

No. 8/11, 8/i2, 8/13

Tal. Andheri

situated in Parighkhadi

District

Mumbai Suburban

Tehsil

Andheri

Name of village

Village Bandra (East) and

Village Parighkhadi

Survey and C.T.S. No.

Survey No. 347 Part, CTS No.
629/1278, 629/1279 Survey No.
4 Part, CTS No. 8/11, 8/12,

8/13

Is the area mentioned in

According to the MRSAC Map,
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the complaint a mangrove
forest area? (As per the
available satellite
mapping of mangrove
forest 2005, 2018 and

its current condition)

the mangrove forest is not

found at the mentioned site

in the year 2005 and 2018.

If the area mentioned in
the complaint is a
mangrove forest, then it
_in possession of which

department ?

No

If the area mentioned in
the complaint 1s not a
mangrove forest area,
then, 1is the said area
within the 50 Mtr. from

the buffer zone ?

Yes

Longitude and latitude
of the area mentioned in
the complaint (If the

said area is not a

1 |N 19 03 08.92
E 72 50 53.25
2 |N 19 03 09.55
E 02 50 54.50
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- 859

mangrove forest

area,

write the longitude and

latitude nearest

mangrove forest)

to the

3 |N 19 03 09.90

E 72 50 57.33

4 |IN 19 03 09.28

E 72 51 00.88

5 |N 1% 03 11.8

E 72 51 07.3

In accordance with the

complaint,

current

situation of the site.

According to this complaint,
currently there are buildings
constructed on the said site
and in a completéd state and
the construction is closed at
that place today and a
Shopping Mall and a Drive-In
Theatre are 1in operation at
its east side. The  said
construction 1is 1inside the
previously erected protective
wall. On the outside of the

sald protective wall, there

is a mangrove area at land

bearing Survey No. 4, CTS No.




8 situated at village
Parighkhadi. No any type of
mangrove trees / forest were
seen at the said site area

mentioned in the complaint.

10|In accordance with the
,findings in Sr. No. 5,
6, 7 and 9, is it
expected to take action
against the concerned
under the Indian Forest
Act, 1927 or the
Environment Protection
Act, 19867

11|/If action is expected to

be taken against the
concerned persons,
through which department

is 1t expected?

12

The photos, wvideo of the

site mentioned in the

photos are attached
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complaint are attached
along with the
complaint?
13 |Remark In accordance with the said

complaint, the Round Staff
Colaba-Bandra of this office
alongﬁ with Mr. Vikas Gupta,
the Project Representative of
The_Indian Film Combine Pvt.
Ltd. conducted a._joint site
visit on dated 03/02/2025. It
was found that the place
mentioned in the complaint is
owned by the Maharashtra
Government and 1s given on
lease basis to the privéte
developer named The Indian
Film Combine Pvt. Ltd. As
well as, at the said site the
construction is finished as

on today and when the




construction was checked, the
Project Representative
clarified that ©permissions
have been taken from various
departments in connecticn
with the said constructicn.
There is no sign of
degradation / deforesting of
the mangrcove forest at the
sald area and the said area
1s not comes under the
Jurisdiction o©f the Forest
Department and no action is
expected to be taken by the

Forest Department.

(Gajanan Jadhav)
Forest Range Officer,
Central Mumbai

(Mangrove Forest)
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Subject : Regarding the

deforestiﬁg of mangrove forest

on the land property bearing

Survey No. 629/1278, 629/1279

situated in Bandra (East) Tal.

Andheri and the land property

bearing Survey No. 8/11, 8/12,

8/13 situated in Parighkhadi

Tal. Andheri

Letter 0. W. F.
Colaba/Bandra/Complaint/168/
year 2024-25 dated 17/01/2025

To,

The Hon. Range Forest Officer,

Central Mumbai (Mangrove Forest)

Subject : Regarding the deforesting

of mangrove forest on the land

property bearing Survey No.

629/1278, 629/1279 situated in

Bandra (East) Tal. Andheri and the

land property bearing Survey No.




8/11, 8/12, 8/13 situated in

Parighkhadi Tal. Andheri

Reference : Your letter O. W. No. M.

F. C. M. / Complaint /665/year 2024~

25 dated 26/11/2024

Cémplainant : Mr. Ishani Chheda
Respected Sir,

In the above mentioned subject matter,
this office has received a complaint
application from the complainant Smt. Ishani
Chheda regarding the degradation of mangrove
forest on the land property bearing Survey
No. 629/1278, 629/1279 situated 1in Bandra
(East) Tal. Andheri and the land property
bearing Survey No. 8/11, 8/12, 8/13 situated
in Parighkhadi Tal. Andheri. In accordance
with the said. complaint, conducted a site
visit along with Mr. Vikas Gupta, the Project
Representative o¢f The 1Indian Film Combine
Pvt. Ltd., on dated 03/01/2025. The said area

mentioned in the said complaint is situated
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at the land property bearing Survey No. 347
Part, CTS No. 629/1278, 629/1279 situated in
Bandra (East) Tal. Andheri and the land
property bearing Survey No. 4, CTS No. 8/11,
8/12, 8/13 Part situated in Parighkhaai Tal.
Andheri. The said area 1s owned by the
Government of Maharashtra and the Property
Card shows that it 1is leased to a private
developer named the Indian Film Combine Pvt.
Ltd.

When the said area was inspected, an old
cement concrete wall (Cgmpound Wall) 1is seen
on the south side and on the area inside that
wall at a distance of 22 to 25 Mtr. currently
there are completed buildings are standing
and at that place construction work is
currently finished. Construction materials
were seen lying at various places between the
said building and the wall. It was seen that
a Drive-In Theatre and a Shopping Mall

Building are 1in operation adjacent to the
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eastern side of the said building. As well as
there are 5 office buildings are seen in
operation on the northern side.

At the said place, it was seen from the
available MRSAC map and KEML file that, on the
southern side beyond the wall, the
construction of the building inside the walls
is about 25 to 27 Mtr. from the Mangrove
Forest area adjacent to the Survey No. 4, CTS
No. 8 Village Parighkhadi.

When asked to Mr. Vikas Gupta, the
Project Representative of the Indian Film
Combine Pvt. Ltd. regarding the construction
mentioned in the complaint, he said that the
Maharashtra Government's Urban Development
Department had given CRZ permission for the
construction in the month of August 19%9 as
per CZMP 2000 and there is no Mangrove Forest
Buffer Zone in that area. In the month of
October 2003, the Urban Development

Department clarified that the development of
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the said plot mentioned in the‘complaint can
be done on the lana side (Landward side) of
the said authorized construction as per the
permission issued in the year 1939. The
cement concrete wall constructed at the said
place has been in existence since the year
1977. In the month of December 2001, the
permission to the entire project was given by
the Brihanmumbai Municipal Corporation
Department and the Mumbai Metropclitan Region
Development Authority (MMRDA) Department gave
detailed information about the facts that the
entire project was given a commencement
certificate to start the construction work of
the entire'project on the basis of CZMP-2000.

The necessary permission, map and other
certificates, documents obtained for the
construction were given by Indian Film
Combine Pvt. ©Ltd. Project representative
during the site wvisit. (Enclosed herewith) On

perusal of the said documents, it 1s proved

867



from the available documents  that the
construction of the Drive-In Theatre has been
done after obtaining the necessary
permissions for the redevelopment of same.

When the area mentioned in the complaint
was inspected, no mangro%e trees, forest were
seen or the mangrove forest is not found to
have been destroyed or deforested. When the
latitude and longitude of the area mentioned
in the complaint are checked on the basis of
MRSAC map, 1t is not found that there was a
mangrove forest at the said place during the
year 2005 and 2018. 2As well as, it 1s not
found that there is a mangrove forest area at
the area outside the protected wall. Since
the area mentioned in the complaint is not
under the Jurisdiction of the Forest
Department, no action 1s expected £from the
Forest Department to be taken.

However, the complaint is submitted for

information and further action.
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Enclosure

Panchnama,

Prescribed Format of Annexure

Geotag photo.

(Ramdas Sor)
Forester Colaba -
Bandra
Central Mumbai

(Mangrove Forest)
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REPORT OF THE SITE INSPECTION CONDUCTED IN

ACCORDANCE WITH THE COMPLAINT RECEIVED -

FORM- A

Date of site visit 03/01/2025

Name of the Complainant - Smt. Ishani Chheda

Brief details of the complaint : Regarding

the deforesting of mangrove forest on the

land property bearing Survey No. 629/1278,

629/1279 situated in Bandra (East) Tal.

Andheri and the land property bearing Survey

No. 8/11, 8/12, 8/13 situated in Parighkhadi

Tal. Andheri

870

District

Mumbaili Suburban

Tehsil

Andheri

Name of village

Village Bandra (East) and

Village Parighkhadi

Survey and C.T.S. No.

Survey No. 347 Part, CTS No.

1629/1278, 629/1279 Survey No.

4 Part, CTS No. 8/11, 8/12,

8/13

Is the area menticned in

According to the MRSAC Map,




the complaint a mangrove

forest area? (As per the

available satellite
mappling of mangrove
forest 2005, 2018 and

its current condition)

the

mangrove forest 1s not

found at the mentioned site

in the year 2005 and 2018.

If the area mentioned in

the complaint is a

mangrove forest, then it
in possession of which

department ?

No

If the area mentioned in

the complaint is not a

mangrove forest area,

then, 1s the said area

within the 50 Mtr. from

the buffer zone 7

Yes

Longitude and latitude

of the area mentioned

N

18 03 08.92

72 50 53.25

in the complaint (If

the said area is not a

N

19 03 08.55

02 50 54.50
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mangrove forest area,| 3 [N 19 03 08.80

write the longitude and E 72 50 57.33

latitude nearest to the|l 4 |N 19 03 09.28

mangrove forest) E 72 51 00.88

5 |N 19 03 11.8

E 72 51 07.3

In accordance with thel|According to this complaint,
complaint, current|currently there are buildings
situation of the site. constructed on the saild site
and in a completed state and
the construction 1is closed at
that place today and a
Shopping Mall and a Drive-In
Theatre ére in operation at
its east side. The said
construction 1is 1inside the
previously erected protective
wall. On the outside of the
sald protective wall, there
1s a mangrove area at land

bearing Survey No. 4, CTS No.




873

8 Part situated at wvillage

Parighkhadi. No any type of

mangrove  trees/forest were

seen at the said site area

mentioned in the complaint.

10

In accordance with the

findings in
6, 7 and 9,
expected to

against the

Sr. No. 5,
is it

take action

concerned

under the Indian Forest

Act,

Environment

Act, 19867

1927 or the

Protection

11

If action

to be taken

is expected

against the

concerned persons,
through which
department is it
expected?
12/ The photos, video of|photos are attached




874.

the site mentioned in
the complaint are
attached along with the

complaint?

13

Remark

In accordance with the said
complaint, the Round Staff
Colaba—~Bandra of this office

along with Mr. Vikas Gupta,

the Project Representative of

The Indian Film Combine Pvt.

iLtd. conducted a Jjoint site

visit on dated 03/02/2025. It
was found that the ©place
mentioned in the complaint is
owned by the Maharashtra
Government and 1is given on
lease Dbasis to the private
developer named The Indian
Film Combine Pvt. Ltd. As
well as, at the said site the

construction 1is finished as




on today and when the
construction was checked, the
Project _ Representative
clarified that permissions
have been taken from wvarious
departments in connection
with the said construction.
There is no sign of
degradation / deforesting of
the mangrove forest at the
said area and the said area
is not comes under the
jurisdiction of the Forest
Department and no action 1is
expected to be taken by the

Forest Department.

(Ramdas Sor)
Forester Colaba -
Bandra
Central Mumbai

(Mangrove Forest)
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PANCHNAMA

1) Shri. Manoj Shantanu Gadni, Age 47 vyears,
Occupation Service - Maker
City, Manager, Address
Father Mr.l Shantanu Gadni
E/l14, 403, Press Enclave,
MhaDa Colony, Pratiksha
Nagar, Mumbai Maharashtra -
40002Z2. Mob. No. 983350150.

2) Shri. Dilip Vasant More, Age : 57 years Occupation

Service - Maker City,
Supervisor, Address
Vasant More, Room No. 7,

Gangashir Chawl, Sai Baba
Road, Golibar Road, Jawahar
Nagar, Khar East, Mumbai,
Maharashtra - 400051. Mob.
No. 9372673090.
The Forest Officer informed us today on
dated 03/07/2025 to come at the plt of land

owned by The Indian Film Combine Pvt. Ltd.



i.e. land property bearing Survey No. 4, CTS
No. 8 Part situated at wvillage Parighkhadi
Tal. Andheri land property bearing Survey No.
347 Part, CTS No. 622 Part situated in Bandra
(East) Tal. Andheri, therefore we gathered at
the plot of The Indian Film Combine Pvt. Ltd.
At the said place the Forest Area Officer of
the said Forest Department, Central Mumbai,
Mangrove Forest and Round Staff Colaba/Bandra
and Project Representative of The Indian Film
Combine Pvt. Ltd. Shri. Vikas Gupta were
present. At the said place, the Forest
Officer read out the complaint application
filed by 8mt. Ishani Chheda regarding the
unauthorized construction made on the CRZ
affected area on the plot mentioned in the
complaint to the Forest Officer and wus.
Accordingly, on requesting to conduct a
Panchnama regarding the facts and true
situation of the said place, I am conducting

a Panchnama as follows :-
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However, at the above mentioned place,
the Forest Officer and the Project
Representative of The 1Indian Film Combine
Film Pvt. Ltd. Mr. Vikas Gupta and we
gathered before the Panch. Accordingly, when
the said place was inspected, the boundaries,
landmarks, and quadrilaterals of the said
area are as follows :-

To the East : Office ¢f M. M. R. D. A.
Department

To the West : T Junctioﬁ Bridge and
Sion- Dharavi Road

To the Scuth : Survey No. 04, CTS No.
08, Parighawadi

To the North : BKC Rcad

The boundaries as above mentioned are
correct and the constructicon of a building in
a closed state was seen at the said place.
While inspecting the said place, construction
materials were seen lying at different

places. After that, the latitude and
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longitude of the said plot and the inner part
of the cement concrete wall were recorded
before us before the Panch. While inspecting
the plot in the said area, it was seen that a
Drive~In Theatre and a Shopping Mall Building

are in operation adjacent to the eastern side

of the said building. At the said place, from

the available MRSAC map and KML file that, on
the southern side ©beyond the wall, the
construction of the building inside the walls
1s about 25 to 27 Mtr. from the Mangrove
Forest area adjacent to the Survey No; 04,
CTS No. 08 Village Parighkhadi 1t was
explained us Panchas by the Forest Officer.
Accordingly, when we inspected the said place
mentioned 1in the complaint along with the
forest officer, no any type of mangrove trees
and forest were seen at the said place.

When asked to Mr. Vikas Gupta, the
Project Representative of the Indian Film

Combine Pvt. Ltd. regarding the construction
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mentioned in the complaint, he said before us
that, the Maharashtra Government's Urban
Development Department had given: CRZ
permission for the construction in the month
of RAugust 1999 as per CZMP 2000 and there is
no Mangrove Forest Buffer Zone in that area.
In the month of October 2003, the Urban
Development Department clarified that the
development of the said plot mentioned in the
complaint can‘ be done on the land side
(Landward side) of the said authorized
construction as per the permission issued in
the vear 19992. The cement concrete wall
constructed at the said place has been in
existence since the vyear 1977. Mr. Vikas
Gupta, the Project Representative told before
we Panchas that, in the month of December
2001, the permission to the entire project
was given by the Brihanmumbai Municipal
Corporation Department and the Mumbai

Metropolitan Region Develcopment Authority
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(MMRDA) Department gave detailed information
about the facts that the entire project was
given a commencement certificate to start the
construction work of the entire project on
the basis of CZMP-2000. and gave the copies
of above mentioned map and certificates,
documents to the Forest Officers. When the
area mentioned in the complaint was
inspected, no mangrove trees, forest were
seen or the mangrove forest is not found to
have been destroyed or deforested.

However, as we Panchas have been
conducted the said Panchnama has been written
by the Forest Officer. It was explained to us
in our mother tongue language that we can
understand and after ensuring that it 1is
written correctly, we have made our thumb
impression and signature without being under
pressure from anybody else or intoxicated in

any way.
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The said Panchnama has been conducted in
the afternoon in clear sunlight. The said
Panchnama has been started at 15:30 PM and
ended at 16:45 PM in the evening.

Place :- Bandra - KRurla Complex
Bandra (East), Tal. Andheri
Dated : 03/01/2025.
1) Shri. Manoj Shantanu Gadni,
In the presence of
Forest Officer
Central Mumbai 2) Shri. Dilip Vasant More
(Mangrove Forest)
Forest Officer
Colaba Bandra

Central Mumbai (Mangrove Forest)

Mr, Vikas Gupta,
The Project Representative

Indian Film Combine Pvt. Ltd.
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